1M Written Answera

Classes who have no shelter of their own to
live in ; and

(b) if s0, the detai's of the scheme and
when it will be implemented ?

THF MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI JAGANATH RAO): (a) and (b).
There are two hosuing schemes in operation
for Scheduled Castes, Scheduled Tribes and
other Backward Classes—(i) subsidies for
construction of houses under the State Plan
schemes with Central assistance ; and (ii)
grants-in-aid given to the State Governments
for housing of Sweepers and Scavengers
under the Centrally Sponsored scheme ; this
supplements the Slum Clearance Scheme and
the Low Income Group Housing and Urban
Development. Centrally, the cost of con-
struction of a house has been fixed at
Rs. 1,200 and in exceptional cases a‘
Rs. 1,600 at the discretion of the State
Government. In the hill areas bordering the
Himalayas, the cost of construction has been
fixed at Rs. 2,000/-. Outof this, 739 of
cost is given as subsidy and the balance is
borne by the beoeficiary by way of cash,
labour or material etc. Assistance is also
given for purchase of house-sites which
ranges between Rs. 200/~ to Rs. 500/ per site.
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RE : PUBLICATION OF EXPUNGED
MATTER
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DR. RAM SUBHAG SINGH (Buxar) :
Because it pertains to the privilege of the
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SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Yesterday, what you said
was not very clear, After Mr. Gopalan
withdrew the remarks on his behalf, when
you said ‘I expunge it’, it was not clearly
known what you said There was such a
confusion which might b: responsible for
this,

MR. SPEAKER : After Mr. Gopalan's
assurance I clearly said that everything, the
remarks again:t the House, against the
Chair and so muny others would be
expunged. 1 think they should have tried
to know which parts were expunged. Any-
way that has come. I shall just convey this ;
I do not want to take amy action, but I
shall bring it to their notice.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SH.PPING
AND TRANSPORT (SHRI 1 AGHU
RAMAIAH) : I also propose that it be seot
to the Committee, It is objectionable to
publish what has been expunged ; you should
send for them and warn them.
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SHRT NATH PAI (Rajapur) : You have
put the matter in proper perspective,
Nothing further should be done in the
matter. We do pot want aoy further
action. Let the matter rest there...
(Interruptions.)

MR. SPEAKER : There is no qusstion
of admonishing. I shall meet them and I
shall explain to them.

SHRI S. M. BANERJEE (Kanpur):
Whenever there is commotion in the House,
it becomes impossible to understand what is
happening...(frrerruptions ) Yesterday, it
was so difficult. I am a wvery vigilant
Mcmber but 1 did pot hear that it was
expunged. When Mr. Gopalan said
something, I thought he was expressing
regret on behalfl of Mr. Basu and that you
had kindly accepted it. [ did not hear your
remarks about the expunction. Secondly, I
want to point out to you that in such
matters, when we want to say something and
when you say that they should not go into
the proc=edings it becomes difficult for the
Members to know in the hulabaloe whether
they had been expunged...(fnterruptions)
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MR. SPEAKER : Order, order. I must
admit I was rather very lenient and tolerant
yesterday. 1 later on wondered why I was
80 lenient and tolerant yesterday really, I

bave been extremely lenient yesterday and 1
really wonder how it happened.
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MR. SPEAKER : Mr. Banerjee, please

sit down. You are speaking much against
my request.  Yes, Mr. Yajra Datt Sharma.

12.17 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Delay in release of Tariff Commission's Report
on price of art-silk yarn
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THE MINISTER OF FOREIGN

TRADE (SHRI L. N MISHRA) : Mr.
Speaker, Sir,

Tarrif Common's'Rep. on NOVEMBER 24, 1970 Price of Art-Sth Yarn 176

(C.A.)

In view of complaints regarding high
prices of all types of man-made fibres and
yarns the Government of India requested the
Tariff Commission in July, 1968 to examune
the price structure of all types of man-made
fibres and yarps. The Tariff Commission
was subsequently requested to submit an
interim report on the price struciure of
viscoce filament yarn and staple fibre as the
detailed enquiry was expected 10 take some
time. The Cc issk submitted  the
ibterim report in Apnil, 1769, It being ap
interim report, was mot made public on
receipt of this report, the Texiile Commis-
sioners held discussions with yarn producens
and weavers resulling in both the partles
coming volun‘arly to a mutual agreement
covering  price and distribution.  This
sgreement had initially @ tenure of six
months from 1st August, 19.9 to 3lst
January, 1970, It has sioce been extended
uptoe the end of December, 1970. The
voluntary sgreement is reported to have
worked, by and large satisfactorily.

The final report of the Tariff Commision
on viwose and acetate filament yern and
staple fibre was received by the Government
on the 10th of April, 1970,

As the report of the Commission
requires decisions not merely on price and
distribution but also on matters of develop-
‘mental, fiscal and technical nature, it had to
be reffered to different departments, includ-
ing Technical and Financial Advisers, of the
Government for advice.

Much of this work is over and it is
now Governmenis's endeavour 1o foalise its
decision on this report as early as possible.

Government is aware thet there has
been some rise in the market price of the
free sale yarn which represents 459 of the
production. Apart from the effect of
seasonal rise in demand, the major cause
for this appears to be the lock out in one
of the rayon producing units located in
West Bengal which produces about 13% of
the total rayon yarn in the couatry. I
believe it has mow resumed working.
Another unit, in U, P, which was said to
be having some difficultics in reaching full
production is oow reported to have over-
come them. The situation should, therefore,
considerably improve in the near future. I
have also asked the yarn producers not

to create trtiﬁ_c'inl' warcities by diverting




